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Boundry commission for Puajab Haryana
and Himachal Pradesh

*974 PROF NARAIN CHAND
PARASHAR Wil the Minster of HOME
AFFAIRS be pleased to state

(a) whether the Government propose
to appoint a Boundry Commussion to resolve
the boundry disputes between the States of
Punjab, Haryana and Himachal Pradesh,
and

(b) if so, the likely date by which the
Commussion would be set up and 1f not, the
steps proposed to resolve this dispute ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F H MOHSIN) (@) and (b) In the
Press Communique 1ssued on the 29th Janu-
ary, 1970, the Government had announced
their intention to appoint the Commussion
As the terms of reference of the Commussion,
which are to be settled in consultation with
the State Governments concerned, have not
yet been formulated 1t is not possible to
indicate any time hmut for the setting up of
the Commussion

PROF NARAIN CHAND PARA-
SHAR In the absence of the agreement
among the Chief Munisters, the people of the
border areas of the three States are suffering,
especially the people of Abohar and
Fazilka

MR SPEAKER  Punjab has suffered

PROF NARAIN CHAND PARA-
SHAR  Himachal 1s also suffering  Has
the Government any other solution n view
if the Chief Mimsters do not agree on the
terms of reference of this Boundry Com-
mussion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K C PANT) While talks are gomg on I
do not presume that those talks will not be
successful

PROF NARAIN CHAND PARA-.
SHAR I have got the date here as
29-1-1970 when the Boundry Commussion
was proposed  Since two years have glready
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elapsed, my I know how long the hon-
Mmister would like to wait for this settle
ment between the Chief Ministers ?

SHRI K C PANT  Sir, in between
there have besn instances of importance and
it has not been found possible for the Chef
Minusters in the mudst of their various en-
gagements to attend to this There was the
election to the Lok Sabha and State Assemb-
lies  All that has to be taken to account
There 1s new Chief Minister 1n Punjab
and old Chief Minister with new Assembly
in Haryana,
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SHRI RAGHUNANDAN LAL BHA-
TIA 1o view of the fact that there are
Congress Governments m the three States
and the work of the Home Minstry has
become much ecasier, may I know from the
Minister if 1t 18 possible to use the good

offices of the Prime Miauster to solve this
1ssue at an early date ?

MR SPEAKER This 1S not a question,
This 1s a suggestion for action ~—1 am just
trying to find out iIf there 1s some Member
from Haryana who may be nterested

AN HON MEMBER
gentleman from Haryana
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Instructions allegedly given to state Govern-
ment regarding Influx of Bihar1 Mnshms

*975 SHRJI BK DASCHOWDHURY
Wil the Minister of HOMF AFFAIRS be
pleased to state

(a) whether thc Central Government
had issued any instructions to the State
Governments m regaid to the possibilities
of an influx of Bithar1 Mushms from Bangla-
desh , and

(b) if so, the nature thereof and the
steps takan by Government n this regard ?

THL DIPUTY MINISTIR IN THF
MINISTRY OF HOML AFFAIRS, SHRI
FH MOHSIN) (a) and (b) The State
Governments conceined and other border
authorities have heen Instructed to prevent
the entry into the country of persons who
do not possess vihd trivel documents
Appropriate arranguments tn this behalf
have been and made i concerned autho-
rities on *he border are fully vigilant

SHRI BK DASCHOWDHURY  Sir,
notwithstanding the fact that the Central
Government has altcady nstructed the State
Governments bordering Bangla Desh to have
strong vigilance along the coast of this
border, still, there aie reports that some
persons are commng without any valid do
cuments 1 want to know whether the
Government of Indi: 1s 1n a position to
state as to how many cases ot such rersons
are detected, that 15, those who have crossed
the border without valid documents

SHRI F1l MOHSIN  Sir from the
figures given by the State Governments, 1t 1s
seen, 1n all, 1962 people heve been appre-
headed and they have been kept in different
camps Some are n judicial custody
Many of them who wanted to cross the
the border have been stopped by our people

MR SPEAKER Question No 976
Shri Rana Bahadur Singh - absent Question

No 977 - Shrs Bibhuti Mishra
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Doing away with Special Privileges of IC.S
Officers

*977 SHRI BIBHUTI MISHRA Wil
the PRIME MINISTER be pleased to state

(a) whether the Mimistry of State for
Home Affairs bad stated 1n Hyderabad on
23rd April, 1972, that the Government are
contemplating to bring a  Constitution
(Amendment) Bill in the cutrent session to
do away with the special protection guaran-
teed to the .CS Officers 1n the constitu.
tion , and

(b) if so, by what time Government
propose to bring this Bu{ before the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PFRSONNEL
(SHRI) RAMNIWAS MIRDHA) (a) Yes,
Sir

(b) Notice of intention to move for
leave to introduce the Bill during the current
c¢ssion of Lok Sabha has given to the Lok
Sabho Secretariat
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